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.. ost of ComptroUer and Auditor 
General of india 

3476. Shrl Bishwa Nath Boy: Will 
the Minister of Finan.,., be pleased to 
state: 

(a) whether it has been the practice 
of Gi>vernment to place officers to be 
appointed to the post of the Comptrol-
ler and Auditor-General of India as 
under-study six months earlier than 
the date of their taking over the 
charge of the post; and 

(b) if so, whefher any arrangements 
have so far been made to place any 
officer '8S 'under-study' in accordance 
with the practice in vogue and the 
steps taken to ensure that the delay In 
making the appointment is eliminated? 

The MinIster of FlnaDce (8hr1 
Sachlndra Cbaaoihuri): (a) No, Sir. 

(b) Does not arise. The appoint-
ment of the next Comptroller and 
Audit General of India has alreadJ' 

been announc<;.d. A COpy Of the com-
munique issued from the Raahtrapati 
Bhavan in this behart is laid On the 
Table. [Placed in Ubrary. See No. 
LT-60I4/661. 

Increase III PrIce of Drucs 
3477_ Shrl D. C. Sharma: Will the 

Minister of g"aIth and FamUy "Ian-
ning be pleased to state: 

(a) whether the question of in-
crease in the cost Of drugs inopite of 
the rise in imports has been looked 
into; and 

(b) if so, with what results? 

The Minister Of Health and FamUy 
Plannlnlr (Dr. Sush1Ia Nayar): 
(a) and (b). The consumer price. ot 
drugs and formulations have not 
generaliy gone up except for new 
formulations and packings which have 
been marketted after the 1st April, 
1963 and theriore, are not covered by 
pegging of prices order. The question 
of amending the Drugs (Control of 
Prices) Order, 1963 so as to cover 
formulations and packing. marketted 
after 1st April, 1963 is under consi-
deration of the Government of Indla. 

C.G.H.S. Dispenaary for Inderparl 

3478. Shr! M. Rampure: Will the 
Minister at Health and FamUy "Ian-
nlnr be pleased to state: 

(a) whether it is a fact that there 
i. no Central Government Health 
Scheme Dispensary in Inderpuri (near 
Pusa) and the adjoining colonies; 

(b) whether Government have a 
proposal under consideration to start a 
dispensary there; and 

(c) if so, when It is likely to be 
. implemented? 

The MlDtster Of Health and FamDy 
.. lanaIDg (Dr. Sashlla N.yar): 
(a) to (c). This area does not fall 
within the .seorgaphical limits to 
which the C.G.H.S. has been made 
applicable and at pre8ent there is no 
proponl to opea alllpeDJary In Inder-




